
.J I
g-4

*\\ \

\\$

BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 1384 OF 2024 (PB) IN THE

MATTER OF:
News Item titled “four workers killed in storage tank explosion at Gujarat industrial

unit " appearing in The Hindu dated 03.12.2024

REPLY ON BEHALF OF THE RESPONDENT
CENTRAL POLLUTION CONTROL BOARD (CPCB)

No. 02:

1.

2.

That, Hon’ble NGT (PB) vide order dated 23.12.2024 has sought the reply of
respondents including CPCB (Respondent No. 02) in the instant matter. Thereby, the

reply is made in succeeding paragraphs.
That, CPCB is constituted under Section 3 of The Water (Prevention and Control of
Pollution) Act, 1974. It performs the functions under The Water (Prevention and

Control of Pollution) Act, 1974, The Air (Prevention and Control of Pollution) Act,

1981 and The Environment (Protection) Act, 1986.

PRELIMINARY SUBMISSIONS

3. That the matter is registered in the Hon’ble NGT (PB) suo-motu on the basis of the

news item titled “four workers killed in storage tank explosion at Gujarat industrial

unit " appearing in The Hindu dated 03.12.2024. The matter is related to the death of
four workers due to the explosion of a storage tank at an industrial unit in

Ankleshwar (JID(_' area of Bharuch district in Gujarat. As per news item, blast

occurred when laborers were working on top of a storage tank inside the premises of
Detox India Pvt. Ltd, which is involved in industrial wastewater treatment. The said

order also mentioned that “The news item does not disclose that any compensation has

been paid to the family members of the victims.

That, para 2 and 3 of the order refers to various orders passed by the Hon’ble
Tribunal in similar matters and compensation awarded in those matters.

That9 para 4 of order mention “The news item raises substantial issues relating to

complimrce of provisions of Public Liability Insurance Act, 1991 and Environment
(Protection) Act, 1986.”

4.

5.

REPLY:

6.

7.

That, it is humbly submitted that Consolidated Consent and Authorization (CC&A)
and health & safety related permissions are issued and dealt by the concerned state

authorities

That GPCB has issued the consolidated consent and authorization (CCA) to M/s. Detox

India Pvt. Ltd. (DIPL) located at Plot No.7921-22-23, GIDC Estate Ankleshwar, Distt.

Bharuch, Gujarat. As per the CCA, the said facility is a common effluent treatment
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plant (having capacity of 2.1 MLD). The facility has provided 06 Stripping columns of
total capacity 1800 KLD, 06 Multi Effect Evaporator (MEE) of total capacity 1800

KLD with Agitated Thin Film Dryer (ATFD) and two spray dryers having capacity of
250 KLD each. Salts generated from spray dryer/ATDF are hazardous waste and

disposed at TSDF Sites and condensate is treated in ETP with Membrane Bio reactor
(MBR) and Reverse Osmosis (RO). Permeate from RO is used in the facility for

cooling tower, gardening and plantation, lime preparation etc. Reject from RO is
treated in Mechanical Vapor Recompression (MVR) having capacity 300 KLD. Reject

from MVR is taken back in inlet collection tanks. VOC laden e91uent from stripping

column is disposed as incinerable hazardous waste. The facility also have Integrated
Common Boiler (120 TPH) facility.

8. Further, it is humbly submitted that CPCB obtained status of investigation and action

taken in the said matter from the Gujarat Pollution Control Board (GPCB). The

information related to M/s. Detox India Pvt. Ltd. provided by GPCB is summarized
below.

i. The unit has obtained CCA from GPCB for the Common facility for Industrial
wastewater treatment and the CCA is valid till 29.03.2026. GPCB has issued

amendment in CCA vide order dated 18.10.2021 and 02.06.2023 wherein few of the

conditions mentioned in original CCA have been amended, including specific

conditions related to use of most advance safety equipment to transfer steam from the

common boiler of DIPL to member units and separate management of high VOC and

high organic containing effluent. Copy of original CCA and subsequent amendments
are annexed as Annexure-1.

M/s. Detox India Pvt. Ltd. was visited by team of GPCB officials on 03.12.2024 at

14.30 hrs in connection with the information received regarding the accident that

took place in the unit at 12.45 hrs on 03.12.2024.

iii. As per the inspection report, four workers were engaged in welding work on top of

Spray Dryer feed effluent storage tank No -1 (capacity - 75 KL, Material of
Construction - Mild steel) and while doing the welding work (for railing installation),
blast happened in the tank and the top structure of tank blown away, resulting in death

of four workers working on top of the tank. During inspection, the said storage tank

was observed half filled with effluent which was being fed to the Spray Dryer.

iv. The inspection report mention that, at the time of incident, both the spray dryers were

in operation and the effluent was being collected in the Spray Dryer feed tank No -1

(where the incident took place) and was being fed from it to the Spray Dryer.

v. GPCB has collected one sample from the said storage tank for finger print analysis.
vi. The inspection report mention that the unit has not provided facilities like breather

valve, condensers on Spray Dryer feed tank and separate stripping facility as per
GPCB guidelines “Guideline for Concentrated Industrial Effluent Management

through Spray Dryer”.

vii. The inspection report mention that the unit has not furnished details of, last three

months’ effluent received (for MEE & SD), treated, reused, RO permeate reused
/dispatched, effluent rejected, chemical consumption, hazardous waste stock &
disposal etc.

viii. The inspection report mention that, near to the incident tank, unit has provided another
Spray Dryer feed tank No -2 (capacity - 75 KL, MOC - MS above ground.) with 26

KL ofef11uent stored in it. It was observed that the top of the said storage tank No -2

:dara
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was corroded and broken from top.

ih Closure Directionwas issuedto the unit by GPCB on 05.12.2024 with an interim

Environment Damage Compensation of Rs. One Crore. Through the Closure

Direction, the unit was also directed to carry out assessment of Environment Damage

Compensation through institute of national repute like NEERI / IIT to decide final
EDC. Copy of Closure Direction is annexed as Annexure-2.

9. The above observations from the inspection report of GPCB shows that there were

serious lacunas on part of the unit w.r.t. safety aspects as well as proper management

of effluent, non- compliance of GPCB guidelines and requirement of submission of

requisite information to GPCB.

10. That, as per the compliance report of safety audit of the Unit submitted by GPCB for

compliance of Integrated Guidance Framework for Chemicals Safety in Respect of the

Isolated Storages and Industries covered under Manufacture, Storage and Import of
Hazardous Chemicals (MSIHC) Rules, 1989 prepared by CPCB and MoEF&CC in

consultation with Directorate General Factory Advice Service & Labour institutes,

National institute of Disaster Management, Petroleum and Explosives Safety

Organization, National Safety Council and Indian Chemical Council in compliance to
the Hon'ble National Green Tribunal order dated 11.06.2021 in Original Application
No. 60/2021 :

i. The Unit has implemented IMS (ISO 140001 & ISO 450001) and has submitted Safety
Audit Report, HAZOP study, On-site & Off- site emergency plan. However,
recommendations given in the reports is not implemented /complied by the Unit. The
Gujarat SPCB has given necessary written instruction to the unit for the same.
Unit has submitted information regarding notification of major accident in the
schedule-6 of Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

regarding the accident and also, the Unit has submitted form-21 to DISH on date
04.12.2024.

iii. Unit has submitted report of periodic testing of fire-fighting equipment which was last
done in Nov-2024.

iv. As per the compliance report, last Mock Drill conducted on 21/1 1/2024.
v. Unit shared emergency plan with mamlatdar and Executive Magistrate office,

Arkleshwar with Ref. no. DIPL/CORR/SITE/2024/92 dated 16/12/24.
vi. Unit has carried out a hazardous area classification study for the site in May – 2023 .

C'opy of Report is annexed as Annexure-3.

11. That, it is humbly submitted that this answering Respondent shall abide by any order
(s) or direction (s) of the Hon'ble Tribunal.

12.Thatp the answering respondent craves reply of the Hon’ble Tribunal to file additional

reply, in future, if required.
13. Thats in light of the above submission, it is respectfully submitted that this Answering

respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by this Hon’ble
tribunal in the instant OA.

Q
(Prasoon Gargava)

Scientist 'F’ & RD (Vadodara)
Central Pollution Control Board

W THa / PRASOON GARGAVA
MR RayId) / REGIONAL DIRECTOR

8dq RTPI f+ztWT ITd/Central Pollution Control Board

(,+ati<ll1 –' Tdm q.Mrm,vna W=m)
{HinisbrofEnviral, 1, - ' ' '[1- J!'I

&Mfl&HIWI \ II Lh ) 1 ' , , 1\{1- 190023.

Regional Directorate (v.’est)1 \’=dod3ra'390023
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Regd. Ni
ORIGINAL APPLICATION NO. 1384 OF 2024 (PB) b.: gOID, laNg

ATTER OF:

News Item titled “four workers killed in storage tank explosion at Gujarat industrial unit
" appearing in The Hindu dated 03.12.2024.

AFFIDAVIT

IPrasoon Gargava, aged 52 years, having office at the Regional Directorate (Vadodara),
Central Pollution Control Board (CPCB), Nr. VMC Ward No. 10 Office, High Tension
Road, Subhanpura, Vadodara, 390023), do hereby solemnly affirm, declare on oath and
state as under:

ljP

NOTAB

1. That the deponent is authorized representative to represent the Respondent CPCB in the

present case, and as such, I am well conversant with the facts and circumstances of the

present case on the basis of the information derived from the official records, and hence9 1

am competent and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit as I am

competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my instructions and the

contents thereof are true and correct on the basis of the record maintained during ordinary
course of business ofCPCB and available records and documents and the contents of the

same are read over and explained to me and are not repeated herein hr thi sake of brevity.

Na

ger::;/
DEPONENT

NOTARIAL
VERIFICATION

Verified at V,d,d„, ,„ thi, 3 Db’d,y .f J,„„„y, 2025 th,t th, ,.N,„t, .f th, ,b.„
repIY are correct and true on the basis of the record of the cases as mentioned in the day
to daY affairs of the CPCB. Nothing has been concealed therefrom or mis- stated,

Vedned at Vad,d„, ,„ thi, th, 3 bIt’ D,y .f J,„„„y, 2025

gap
DE}ONENT

W TrIg / PRASOON GARGAVA
adtg fbtVTa / REGIOMAL DIRECTOR

Mg WWT RztwT n/T:nt ;' POlll,tjan Control Board

(wfqw. VT Rd -T.q . "£ ,..I , -„„?nrnVH)
(liai$byofEnvironr. I,. I, I 'r, i: ' C: „_,e ':'rn:,, Govt, of India)

dal f++vrRrq tvR=1 ). &tnT-390023.
RegIonal Directorate (West), Vadodara-390023

E:lemUY. Affirmed / Declared

My CGI!'£:_'ii==
on 2':;/J'=/=:„ :

MALINI AFJJAR£iES(llC-! Ll / L:V, A'f

NOTARY (Govt. of india}

L I i:: : :
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Compliance report of MSIHC Rules-1989 

 
 
 
 
 
 

Compliance Report of  : DETOX INDIA PRIVATE LIMITED 

Address Of the Company : 7921-22-23, GIDC Ankleshwar ,Bharuch 

CC&A No: : Valid upto 29.03.2026 

PCB ID  : 32798 

Date of Inspection & Time : 22.01.2025 

Visited by  : N.A.Patel(D.E.E.) & A.H.Vasava (A.E.E.) 

 

Sr 
no. 

The guidelines are as follows Compliance  

1 An occupier (of an industry or isolated storage) shall 
identify the major accident hazards and shall take 
adequate steps to prevent such major accidents and 
to limit their consequences to persons and the 
environment and shall provide the persons working 
on the site with the information, training and 
equipment including antidotes necessary to ensure 
their safety. 

Unit has maintained Training Records , PPE is 
found available at site, OHC with 24*7 one Nurse 
is Provided with primary facility.  

2 Where a major accident occurs on a site or in a pipe 
line, the occupier shall within 48 hours notify the 
concerned authority as identified in Schedule 5 (of 
the Manufacture, Storage and Import of Hazardous 
Chemical Rules, 1989 as amended) of that accident, 
and furnish thereafter to the concerned authority a 
report relating to the accidents in Schedule 6 (of the 
Manufacture, Storage and Import of Hazardous 
Chemical Rules, 1989 (as amended)). However, the 
concerned authorities, local crisis group, District 
emergency authorities etc. have to be informed by 
the occupier as early as possible. 

Unit has submitted the schedule-6 of Manufacture, 
Storage and Import of Hazardous Chemical Rules, 
1989 regarding the major accident.  
 
Unit has submitted form-21 to DISH on date. 
04.12.2024. 

3 The occupier shall not undertake any industrial 
activity or isolated storage unless he has been 
granted an approval for undertaking such an activity 
by the concerned authorities and has submitted a 
written report to the concerned authority containing 
the particulars specified in Schedule 7 of the 
Manufacture, Storage and Import of Hazardous 
Chemical Rules, 1989 as amended. In case of an 
activity in which subsequently there is or is liable to 
be a threshold quantity or more of an additional 
hazardous chemical shall be deemed to be a 
different activity and the occupier has to take a 
separate approval for undertaking such activity. 

Unit has submitted copy of DISH revocation and 
copy of Schedule-7 under MSHIC Rules-1989. 
Unit has barricaded the incident area. No any 
activities observed during inspection.  
 

4 The occupier shall furnish a further report to the 
concerned authorities, in case the changes to the 

Not applicable. 
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Compliance report of MSIHC Rules-1989 

 
 
 
 
 

Sr 
no. 

The guidelines are as follows Compliance  

threshold quantity of hazardous chemicals are made. 

5 An occupier shall not undertake any industrial activity 
or isolated storage to which the Manufacture, 
Storage and Import of Hazardous Chemical Rules, 
1989 (as amended) applies, unless he has prepared 
a safety report on that industrial activity containing 
the information specified in Schedule 8 of the 
Manufacture, Storage and Import of Hazardous 
Chemical Rules, 1989 (as amended) and has sent a 
copy of that report to the concerned authority at  
at least ninety days before commencing that activity. 

 
 
 
 
 
 
 
 
 
 
 
Unit has submitted Safety audit report which is 
prepared by Solamax Fire solutions LLP . 
Recommendation given in safety audit report is not 
implement /complied by unit yet. Necessary written 
instruction given to the unit for the same. 
 

6 The occupier of both the new and the existing 
industrial activities or isolated storage shall carry out 
an independent safety audit of the respective 
industrial activities with the help of an expert, not 
associated with such industrial activities. The 
occupier shall forward a copy of the auditor's report 
along with his comments to the concerned authorities 
within 30 days after the completion of such audit.  

7 The occupier shall update the safety audit report 
once a year by conducting a fresh safety audit and 
forward a copy of it with his comments to the 
concerned authorities 

8 The occupier, within 30 days of the completion of the 
safety audit, shall send a report to the Chief Inspector 
of Factories with respect to the implementation of the 
audit recommendations. 

9 The occupier shall not make any modification to the 
industrial activity or isolated storage to which that 
safety report relates which could materially affect the 
particulars in that report, unless he has made a 
further report to take account of those modifications 
and has sent a copy of that report to the concerned 
authorities at least 90 days before making those 
modifications. 

No any modification activity observed during 
inspection.  

10 Where an occupier has made a safety report and that 
industrial activity or isolated storage is continuing, 
the occupier shall within three years of the date of the 
last such report, make a further report which shall 
have regard in particular to new technical knowledge 
which has affected the particulars in the previous 

 
Unit has submitted Safety audit report which is 
prepared by Solamax Fire solutions LLP . 
Recommendation given in safety audit report is not 
implement /complied by unit yet. Necessary written 
instruction given to the unit for the same. 
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Compliance report of MSIHC Rules-1989 

 
 
 
 
 

Sr 
no. 

The guidelines are as follows Compliance  

report relating to safety and hazard assessment and 
shall within 30 days send a copy of the report to the 
concerned authority. 

 

11 For the purpose of enabling the concerned authority 
to prepare the off-site emergency plan, the occupier 
shall provide the concerned authority with such 
information relating to the industrial activity or 
isolated storage under his control as the concerned 
authority may require, including the nature,  
extent and likely effects off-site of possible major 
accidents. 

Unit has submitted On-site emergency plan.  

12 The occupier of an industry or isolated storage shall 
take appropriate steps to inform persons outside the 
site either directly or through District Emergency 
Authority who are likely to be in an area which may 
be affected by a major accident about the nature of 
the major accident hazard and the safety measures 
and the "Do's' and 'Don'ts'' which should be adopted 
in the event of a major accident. The occupier of a 
new industry or isolated storage shall take these 
steps, before that activity is commenced. 

Unit has record of Mock drill conducted and SOP 
is there to connect with different District 
Emergency Authority. 
 

13 The industries / isolated storages shall update the 
comprehensive safety audit, on-site emergency 
plans and risk analysis reports annually and ensure 
that the reports are furnished to the concerned 
authorities. 

Unit has submitted Safety Audit Report , HAZOP 
study and On site emergency plan. 
Recommendation given in reports is not 
implemented by unit. Necessary written instruction 
given to the unit for the same.  
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Compliance report of MSIHC Rules-1989 

 
 
 
 
 

Sr 
no. 

The guidelines are as follows Compliance  

14 The industry or isolated storage shall conduct 
comprehensive hazard identification and risk 
assessment (HIRA) to identify the non-compliances 
and take corrective actions for the non-compliances 
identified. Emergency plans shall be established to 
deal with leakages /accidents. The safety & hazard 
audit should identify the control measures necessary 
to be taken during an emergency. 

Unit has implemented IMS (ISO 14001 & ISO 
45001) and submitted On Site & Off Site 
emergency plan. Unit has submitted Safety audit 
report but recommendation implementation is not 
done.  

15 A detailed study on the risk assessment and disaster 
management shall be carried out by the industry / 
isolated storage. Hazard identification and 
evaluation in a local community, preparation of 
standard operating procedures for accident 
prevention, preparedness and response, onsite 
emergency plans etc. have to be reviewed at least 
once in a year. 

16 In the industries / isolated storages where gas 
leakages are suspected, an emergency plan to vent 
out / neutralize the gases safely should be prepared. 

Above ground tanks connected with scrubber 
systems but u/g storage tanks are found 
disconnected from scrubber. Necessary written 
instruction given to the unit for the same.  

17 All industries and isolated storages should have 
mitigation plans for spillages / leakages of hazardous 
chemicals, fires, explosions or any other accident. 

Unit has provided proper mitigation plan. 

18 Standard Operating Procedure (SOP) for the steps 
to be taken during emergency situations / accidents 
shall be prepared by all industrial activities / isolated 
storages that are handling hazardous chemicals. 

Unit has prepared SOP having steps to be taken 
during emergency situation/accidents. On-Site 
emergency plan is prepared by unit.  
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Compliance report of MSIHC Rules-1989 

 
 
 
 
 
TESTING 

 

Sr no. The guidelines are as follows Compliance  

19 The pressure test and leak test must be 
ensured after replacement of valves, pipes, 
joints etc. as per the original equipment 
manufacturer (OEM) manual or as per 
standard established procedure. 

Unit is doing pressure vessel 
testing through a competent 
person submitted in form-11 as per 
standard after the incident.  

20 Check valves, relief valves should be 
installed at appropriate locations. Flow 
meters, sensors, measuring devices have 
to be regularly calibrated. Vents from relief 
valves shall be directed to a safe place. 

Unit has maintained record of 
caliberation of equipments.  

21 Seals, glands and gaskets shall be regularly 
inspected, without dismantling. Leak 
detectors should be provided for all piping, 
valves, seals, flanges, and other pertinent 
equipment. 

Unit has maintained regular 
maintenance record.  

22 All hazardous chemicals carrying piping 
should be periodically inspected for failed 
insulation/ vapour barrier, rust and 
corrosion. Damaged and deteriorated 
piping / equipment should be replaced. 

23 Operation and process control systems like 
Supervisory Control and Data Acquisition 
(SCADA) and Leak Detection and Repair 
(LDAR) systems should be adopted by the 
major accident hazard installations 

Unit has installed an operation and 
process control system like 
Supervisory control and data 
acquisition (SCADA) system. 

24 The safety measures including valve 
regulated systems shall be regularly 
checked and the concerned workers 
involved in the activity shall be properly 
trained. 

Training given to the workers and 
record is maintained by unit.  

25 Periodic inspection of equipment and 
machineries w.r.t. safety aspects should be 
done. 

Unit has computerised an Asset 
Management system for periodic 
maintenance of machineries. 

26 Portable gas masks should be kept at 
critical locations for use in any emergency. 

Unit has total 8 nos. of Portable 
Gas detectors available at site 
different locations. 

37



Compliance report of MSIHC Rules-1989 

 
 
 
 
 

Sr no. The guidelines are as follows Compliance  

27 Material Safety Data Sheets of raw 
materials & products should be made 
available to all the concerned personnel. 

Unit has displayed MSDS of used 
chemicals at different locations. 

28 The design of storage tanks, pressure 
vessels etc. should be as per applicable 
standards. The material of the storage 
tanks, pressure vessels etc. should be of 
adequate strength and chemically inert for 
the chemicals to be stored. The inspection 
of storage tanks, pressure vessels etc. 
should be as per standard protocols. 

As per informed and record verified 
Pressure vessel testing is done by  
a competent person submitted in 
form-11 as per standard after the 
incident. 

29 All the vessels should be examined 
periodically by a competent person under 
the Factory Act / applicable extant laws. 

30 Blanketing of tanks for fire protection of 
volatile / flammable chemicals should be 
considered. 

31 Free Fall of any flammable material in the 
vessel has to be avoided. All solvents and 
flammable material storage tanks should be 
at a safe distance from the Process plant 
and the required quantity of material should 
be charged in the reactor through 
appropriate safe mode. 

 
 
 
 
Not Applicable. 
 

32 Earth connection should be provided to all 
solvent handling equipment, pipelines, 
reactors, vessels etc. for protection from 
electric current/ static electricity. 

33 Separate safety manual should be prepared 
for each equipment along with the 
emergency management plan. 

Safety manual is prepared by unit.  

34 Periodic testing of firefighting equipment 
should be conducted. 

Unit has submitted report of 
periodic testing of fire-fighting 
equipment which was last done in 
Nov-2024.  
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Compliance report of MSIHC Rules-1989 

 
 
 
 
 
 

DUTIES 

 

Sr no. The guidelines are as follows Compliance  

35 Mock drills must be conducted regularly at 
every six months by the industries / isolated 
storages in controlled environments on 
actions to be taken during accidents, gas 
leakage, failure of critical process 
parameters etc. 

As per record verified Last Mock 
Drill conducted on dated: 
21/11/2024.  

36 It shall be ensured that the chemical storage 
tanks should be appropriately  
located so that adequate space to take 
action during emergency situation is  
available. 

Adequate space provided.  

37 A clear documented emergency procedure 
should be laid down which details  
the precise duties of all staff and 
arrangements for evacuation, rescue, first  
aid etc. during an emergency. 

On site emergency plan is 
prepared by unit.  

38 All pipework containing hazardous 
chemicals shall be identified by colour 
coding or labelling (as per standards 
notified by Bureau of Indian Standards) and 
shall be protected to prevent corrosion / 
damage. The practice to identify the parts of 
the system that contain gas or liquid and the 
direction of flow should be followed. 

Colour coded pipelines are found 
rusted and no labelling is readable. 
Necessary written instruction given 
to the unit for the same. 

39 The industry or isolated storage shall install 
sensors with an alarm system for 
detecting leakage of hazardous 
chemicals. Emergency ventilation, 
electricity tripping system to stop the 
process, sprinkling system to contain 
the leaked hazardous chemicals / gases 
etc. may be interlinked with the sensors 
for taking a prompt action in case of 
leakage / emergency. 

Not Applicable. 

40 Suitable gas sensors and alarm system 
should be installed in the industrial unit / 
isolated storages at appropriate locations 
where emission of gas is suspected so 
that any leaked gas is detected and the 
employees are immediately alerted. In 

Not applicable 

39



Compliance report of MSIHC Rules-1989 
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sensitive areas of the unit where gas 
leakages are suspected, the unit shall work 
out an emergency prepared plan to 
neutralize / vent out the gases safely. 

41 The industries / isolated storages should 
install automatic alarming systems to 
alert its personnel as well as 
surrounding localities simultaneously in 
case of emergency situation and likelihood 
of emergency situation if any process 
parameter goes out of control. 

Unit has manual alarm system with 
siren system.  

42 There should be an auto alarm system to 
alert the employees in case of any 
deviations noticed in process parameters 
that may cause an emergency. 

Unit has SCADA operation with in-
built logic for Alaram and stop of 
equipment in case deviation of 
process parameters. 

43 Only fully trained and qualified operators 
shall be permitted to operate the industrial 
processes involving hazardous chemicals. 
Training to all employees on Standard 
Operating Procedures, production process, 
safety aspects etc. should be provided. 
Refresher training should be conducted at 
least every year regarding safety `and 
emergency preparedness aspects 
associated with the industrial process / 
isolated storage. The employees shall be 
given hands-on experience with the product 
process under the supervision of senior 
employees. The industries / isolated 
storages only after ensuring that adequate 
training is imparted to its employees should 
engage the employees for independent 
works. 

Unit has trained & Qualified 
operator as per Policy. 

44 The industries and isolated storages should 
impart regular training to the staff to make 
them aware about process details, process 
functionalities. The employees should be 
trained to deal with emergencies arising out 
of leakage, abnormal temperature & 
pressure, increased emissions, pump 
failures, failure of air pollution control 
devices or effluent treatment plant, shock 
loads or any other accidents likely to occur. 
Overall the industries and isolated storages 

Unit has maintained record of 
training. Periodic training is 
conducted by unit.  
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should be prepared for emergency 
response readiness & effectiveness in 
terms of major & minor accidents.  

45 Any non-operational industry / isolated 
storage shall carry out proper risk study and 
safety audit before resuming the operations. 

Unit has done Safety audit & 
HAZOP which is carried out by 
M/s. Solomax fire solution LLP 
after the incident.  
 46 Hazard and operability study must be 

carried out strictly and regularly by the 
industries and isolated storages. The 
concerned personnel should be made 
aware of the hazard and safety aspects 
associated with the process and material 
handled by them. 

47 The industry / isolated storage should 
procure chemicals from authorized dealers 
only. The spent solvents shall be procured 
from only those industries / solvent 
recyclers that are authorized by respective 
State Pollution Control Boards (SPCBs)/ 
Pollution Control Committees (PCCs). 

This is ZLD-CETP unit, They do 
not procure spent solvent for any 
utilization. 

48 The industry / isolated storage shall provide 
essential Personnel Protective Equipment 
(PPE) to all the concerned employees and 
make it mandatory that the employees have 
to wear PPE during working hours. 

PPEs are available at site.  
 

49 Occupational Health surveillance i.e., 
periodical health check-up of the employees 
should be conducted by the industries / 
isolated storage. 

Full body medical check ups are 
conducted for the employees after 
every 6 months. 
Form-32 and Form-33 are 
submitted by unit.  

50 The industries / isolated storages have to 
ensure self-compliance regarding recruiting 
competent staff, imparting Industrial, 
Environmental and Safety training to the 
staff, conducting safety audit, onsite 
emergency plans with record maintenance 
and information to SPCBs/ PCCs/ 
concerned Authorities. 

Safety audit done by unit after 
incident. On site emergency plan is 
prepared by unit.  

51 The distancing criteria for storage of 
hazardous chemicals have to be followed 
as per extant safety guidelines / rules. The 

All the hazardous chemicals have 
their designated area with 
compatibility study. 
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chemicals should be stored as per 
compatibility and separate area for 
flammable, corrosive, explosive and toxic 
chemicals should be earmarked. 

52 The labelling of hazardous chemical storing 
containers shall be as per extant  
rules. The concerned employees should be 
made aware of the risks associated with the 
stored hazardous chemicals and 
appropriate precautions that need to be 
taken. 

All the hazardous chemicals are 
labelled and equipped with SDS 
(Safety Data Sheet) 
 

53 To contain any spillage or leakage of 
hazardous chemicals or any uncontrolled 
reaction that may cause any emergency or 
accident, the industries / isolated storages 
should have sufficient stock of neutralizing 
chemicals, absorbents, reaction quenchers 
with proper equipment and trained 
manpower. 

The site is equipped with 
secondary containment at various 
locations to collect such chemicals 
in case of spillage or leakage. 
 

54 Emergency ambulance services should be 
arranged in the industrial zones along with 
experienced doctors and paramedic staff. 

An emergency ambulance and 
OHC staff are available 24X7. 
 

55 Safety in operation greatly depends on 
proper commissioning of an industry / 
isolated storage and hence utmost care 
should be taken to monitor every aspect 
during erection and maintenance schedules 
or other areas which require proper 
planning. 

 
Not applicable presently.  

56 The industries / isolated storages shall 
ensure that their premises should be 
constructed in accordance with the local 
government regulations. 

Unit has submit compliance in this 
regard.  

57 A control room to deal with the emergencies 
should be commissioned by the industries / 
isolated storages. A quick response team of 
responsible officers should be constituted 
having duly assigned duties to be executed 
during emergencies. 

Unit has prepared Emergency 
response team with members .  

58 The industry / isolated storage should 
conduct public awareness programmes in 

Unit has mentioned they will do 
awareness programmes.  
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the surrounding localities about do’s & 
don’ts during emergency situations on an 
annual basis. 

59 Mutual Aid Scheme’ among industries to 
meet required response measures during 
chemical emergencies should be adopted 

No any mutual aid scheme 
observed.  

60 Emergency contact numbers should be 
readily available at the isolated storages or 
industrial installations similar to ‘Crisis Alert 
System’ or Red Book. 

Emergency contact numbers have 
been posted at various locations 
inside out in site premises. 
 

61 Placing / indicating hazard signs at 
appropriate places in the isolated storage or 
industry or outside the shop floor (within the 
premises) should be done. 

Unit has indicated hazard sign at 
appropriate places.  

62 Increased automation that avoids physical 
handling of dangerous chemicals and 
substances should be brought into practice. 

Automatic acid dosing system is 
provided .  

 

63 The industry / isolated storage should have 
proper firefighting arrangements in 
accordance with The Factories Act, 1948 / 
applicable extant laws. 

Unit has firefighting arrangements 
in accordance with the factory Act, 
1948. Unit has submitted details of 
the same.  

64 All emergency valves and switches and 
emergency handling facilities should be 
easily accessible. 

Unit has submitted compliance in 
this regard.  

65 Safety audit reports shall be made online for 
the public. 

Unit has done safety audit report 
which they will upload online for 
public after implementation.  

66 To ensure safety during operation/ handling 
/ storage of hazardous chemicals,  
the industries/ isolated storages wherever 
and as applicable, shall obtain requisite 
clearances from The Chief Inspector, 
Factories and Boilers / Department of 
explosives / Fire Department etc. without 
fail. 

Unit has submitted copy of factory 
licence & Boiler certificate.  

67 The industries / isolated storages shall 
ensure that the effluent generated during 
any accident because of firefighting / 
decontamination activities etc. should be 
disposed of in a scientific manner after 

No effluent was observed in plant. 
As per informed by unit no any w/w 
generated due to accident.  
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proper treatment. The hazardous wastes 
generated after any accident must be 
disposed of in accordance with the extant 
rules. 

68 Occupiers of storage installations like 
warehouses / tank farms are required to  
prepare an On-Site Emergency Plan and 
make available information regarding any 
possible off-site consequences to the 
District Collector to enable him to include 
the same in the Off Site Emergency Plan for 
the district or the particular area. 

Unit informed that they Shared 
emergency plan with mamlatdar 
and Executive Magistrate office, 
Ankleshwar with Ref. no. 
DIPL/CORR/SITE/2024/92 dated. 
16/12/24, 
 
 

69 In order to avoid accidents, the following 
measures may be taken while establishing 
a warehouse/tank-farm. These should also 
be carried out in existing installations to 
enhance safety :  
i. Hazardous chemical storages should be 

located away from densely populated 
areas from drinking water sources, water 
bodies or from areas liable to flooding. 

ii. The location should have easy access for 
transport and emergency services.  

iii. Adequate emergency requirements like 
water for firefighting, drainage to prevent 
ground water contamination, standby 
source of electricity etc. should be 
provided. 

iv. The layout of warehouses should be 
designed in accordance with the nature of 
materials to be stored. The construction 
material should be non-flammable.  

v. Floors should be impermeable to liquids 
and should be designed for easy cleaning. 

vi. Drains should not be connected directly 
to water ways or public sewers. The drains 
should be connected to an interceptor pit.  

vii. Proper embankments to contain any 
accidental spillage should be provided for 
all hazardous materials storages. 

viii. Loading and unloading operations are 
to be done with utmost care. 

ix. Procedure for receipt, despatch and 
transport should be clearly laid down. 

x. Details of hazardous chemicals, access 
and escape routes, available emergency 

(i) Hazardous chemical storage 
tanks are away from the admin 
building and canteen (populated 
area). No nearby water sources or 
water bodies present. 
ii. Have wide roads for easy access 

for transport and emergency 
service vehicles if any. 

Iii. Easy access for fire 
extinguisher, fire hydrant for 
firefighting. Have secondary 
containment in case of spillage 
or overflow. Have a connection 
with DG in case of power failure. 

iv. The storage area has been 
made up of RCC. 

v. Floors are easy to clean and are 
not damaged or leaked. 

vi. The drains are connected with 
the secondary containment 
only, and are not connected 
with any water ways or public 
sewers. 

vii. Proper embarkments are at 
place. 

viii. Utmost safety has been taken 
while loading and unloading 
operations. 

ix. SOP’s for operation have been 
clearly posted in operation 
areas. 

x. Safety data sheet of hazardous 
chemicals and on-site 
emergency plan have been 
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& firefighting equipment should be 
available. 

xi. In addition to a storage plan, a safe 
operation of a storage facility should have 
planning for safety training, personal 
protective clothing and equipment, 
spillages and leaking containers, waste 
disposal, first aid, fire detection and 
protection equipment, environment 
protection, proper on site emergency plan 
etc. 

available.  
xi. Safety training module, PPE’s 

matrix along with fire fighting 
procedure and waste disposal 
plan are effectively in place. 

70 Wherever applicable, the industries or the 
isolated storages shall invariably comply 
with the Manufacture, Storage and Import of 
Hazardous Chemical Rules, 1989 (as 
amended), The Major Accident Hazard 
Control Rules, 1997, The Factories Act, any 
other applicable rules or guidelines issued 
by the respective Government of State / 
Union Territory, The Ministry of Labour & 
Employment, Petroleum and Explosive 
Safety Organization, Oil Industry  
Safety Directorate etc. 

Unit is instructed to comply the 
Rules conditions.  
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71 The occupier of an industrial activity / 
isolated storage shall prepare and keep up-
to-date an on-site emergency plan 
containing details specified in Schedule 11 
of the Manufacture, Storage and Import of 
Hazardous Chemical Rules, 1989 (as 
amended) detailing how major accidents 
will be dealt with on the site on which the 
industrial activity is carried on and that plan 
shall include the name of the person who is 
responsible for safety on the site and the 
names of those who are authorized to take 
action in accordance with the plan in case 
of an emergency. 

Unit has prepared On site 
emergency plan.  
  

72 The occupier shall ensure that the 
emergency plan prepared takes into 
account any modification made in the 
industrial activity / isolated storage and that 
every person on the site who is affected by 
the plan is informed of its relevant 
provisions. 

73 The occupier shall prepare the emergency 
plan in the case of a new industrial activity 
or isolated storage, before that activity is 
commenced.  

74 The occupier shall conduct a mock drill of 
the on-site emergency plan every six 
months and a detailed report of the mock 
drill conducted shall be made immediately 
available to the concerned authorities as 
and when demanded. 

As per their SOP unit is conducting 
mock drill at an interval of every six 
month. Last mock drill conducted 
on dated: 21.11.2024.  

75 With every change or modification made in 
a factory, operation or process, the on-site 
emergency plan may have to be modified 
and updated to keep it meaningful and 
effective. An on-site emergency plan should 
contain the following key elements: 
i. basis of the plan and hazard analysis; 
ii.accident prevention procedure/measures; 
iii.accident/emergency response 

procedure/measures; and 
iv. recovery procedure. 

Unit has submitted compliance in 
this regard.  

76 Proper planning by industries / isolated 
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storages helps in reducing the chances of 
accidents.  
For proper planning, the following needs to 
be considered:  
i. risk associated with the process 

technology; 
ii. safety measures; 
iii. siting and layout of industry / isolated 

storage ; 
iv. emergency preparedness; and  
v. compliance with the regulatory 

requirements.  

77 Assessing the hazard potential of an 
installation is the first step in planning for 
emergencies. Preliminary Hazard Analysis 
which comprises hazard identification and 
vulnerability analysis should always be 
carried out at the conceptual stage for all 
installations including small and medium 
installation. However, Major Accident 
Hazard (MAH) installations, both existing 
and proposed ones, should carry out a risk 
analysis. 

Unit has submitted On site 
emergency plan.  

 

Hazard Analysis: 
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78 Hazard analysis is a critical component in 
planning for emergencies. To analyse the 
safety of a major installation as well as its 
potential hazards, a hazard analysis should 
be carried out covering the following areas: 

i.The toxic, reactive, explosive or 
flammable substance in the installation 
that constitutes a major hazard. 
ii.The failures or errors that may cause 
abnormal conditions leading to a major 
accident. 
iii.The consequences of a major accident 
for the workers, people living or working 
outside the installation and the 
environment. 

iv.Preventive measures for accidents. 
v.Mitigation of the consequences of an 

HAZOP study is carried out by unit. 
Report of the same is submitted by 
unit.  
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accident. 
 

Vulnerability Analysis:  

 

Sr no. the guidelines are as follows Compliance  

79 Considering the maximum loss scenario 
e.g. catastrophic vessel rupture, the 
occupier may estimate the vulnerable zone 
or the zones which will be affected by the 
release of hazardous chemicals. It should 
be borne in mind that every effort should be 
made to confine the vulnerable zone within 
the factory premises. In order to achieve 
this, the following could be adopted:  

i.Reduce the quantity of hazardous 
substances stored. 
ii.Split the hazardous storages into a 
number of smaller ones. 
iii. Isolate the storages that might lead to 
cascading effect. 
iv.Substitute extremely hazardous 
substances with less hazardous 
substances. 

Unit has carried out a hazardous 
area classification study for our site 
in May - 2023.  

 

Risk Analysis:  
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80 Risk analysis can provide a relative 
measure of the likelihood and severity of 
various possible hazardous events and 
enable the emergency plan to focus on the 
greatest potential risks. Risk analysis 
involves an estimate of the probability or 
likelihood that an event will occur.  

On site emergency plan is 
prepared by unit. . 

 

 
 
 
 A.H.Vasava-A.E.E.                  N.A.Patel-D.E.E. 
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